B SRS

215

IN THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE, KOLKATA BENCH

IN
ORIGINAL APPLICATION NO. 39 OF 2023

IN THE MATTER OF:

PRAKASH CHANDRA NAYAK &OTHERS

....... APPLICANTS
VERSUS
STATE OF ODISHA AND OTHERS ... ccuu.u...... RESPONDENTS
INDEX
S.NO PARTICULARS PAGE
NO.
I.  |Counter Affidavit on behalf of Respondent No. 5, Ministry, 1-7
of Environment Forest and Climate Change
2. |Copy of the letter annexed herewith as Annexure R/1. 8-9
3. |Copy of the EIA Notification, 2006 is annexed as| 10-81
Annexure-R/2.
4. |Copy of Notification is annexed as Annexure-R/3. 81-83
5. [copy of Notification S.O. 5481(E) dated 31.12.2021 and 84-110
copy of the notification S.O. 6169 (E) dt. 30.12.2022 is
annexed as Annexure R/4 (Colly.)
Place: Bhubaneswar Filed by:
Date: 01-12-2023

Mr. Apurva Ghosh
Advocate for MOEF&CC

Mob. N0.9476239442
Email Id: apuzlaw@gmail.com




IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE, KOLKATA BENCH

IN
ORIGINAL APPLICATION NO. 39 OF 2023

IN THE MATTER OF:

PRAKASH CHANDRA NAYAK &OTHERS

....... APPLICANTS
VERSUS

STATE OF ODISHA AND OTHERS ... ............. RESPONDENTS

Counter Affidavit On Behalf of Ministry of Environment, Forest and Climate
Change (Respondent No.5)

IT IS MOST RESPECTFULLY SHOWETH:

I', Smt Padma Mabhanti, d/o Shri Ambika Prasad Mahanti , aged about 46
years, working as Dy. Inspector General of Forests(Central), at Regional
Office, Bhubaneswar of the Ministry of Environment, Forest and Climate

Change (‘MoEFCC’, for short), do hereby solemnly affirm and state as follows:

I. That I am holding the post of Dy. Inspector General of Forests(Central) in
the Ministry of Environment, Forest & Climate Change, Regional Office,
Bhubaneswar. I have made myself acquainted with the facts and
circumstances of this instant case and | have been duly authorized and
empowered to make and swear ihis affidavit for and on behalf of the

WW‘ AN

B.K. NAYAK
NOTARY
CUTTACK TOW'\:
Reqd. N0o.ON-20/07

Pooloma Mahanle
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Ministry of Environment, Forest & Climate Change and I am competent

to do so.

2. That, the deponent has been served with a copy of the said application in
which the deponent have perused and understood the contents/
allegations/averments/statements and/ or tenor thereof made in the
petition. At the outset, the deponent denies all averments, submissions;

statements and allegations made therein except as may be specifically

admitted herein after.

Statement of Facts

3. It is humbly submitted that the 'land' is a subject matter of State
Government. The forest areas and the legal boundaries thereof are
determined and maintained by the concerned State Government. That
being the repository of land records, State Government has the primary
responsibility to determine status of any parcel of land, giving due
regards to gazette notifications, provisions under State and Central Acts
and concerned judgments and directions of the Hon'ble Supreme Court.

4. It is submitted that prior approval of the Central Government under
Section-2 of the Forest (Conservation) Act, 1980 (FC Act) is required for

carrying out any non-forestry activity on forest land.

el 1) W2

B.K. NAYAK
NOTARY
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Reqd. No.@N-29/02
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5. That, as per the information provided by the State Government the said

project area is not a forest land as per Hal and Sabik record. Copy of the

letter annexed herewith as Annexure R/1.

. It is submitted an Environmental Impact Assessment (EIA) Notification,

2006 as amended regulates developmental projects in respect of
construction of new projects/activities/expansion or modernization of
existing projects in different parts of the country for grant of prior
Environmental Clearance under sub section (3) of section 3 of the said
Act, in accordance with the procedure specified in the notification. Copy

of the EIA Notification, 2006 is annexed as Annexure-R/2

. That the EIA Notification, 2006 as amended covers 38 projects/activities

in its Schedule which inter alia includes different types of infrastructure
projects viz. Airports, Ports, Highways, and Building & Construction
Projects etc. as specified and classified in the schedule of the said
notification. All such projects/activities shall require prior environmental
clearance from the concerned regulatory authority, e.g., MOEF&CC in
the Central Government for matters falling under Category ‘A’ in the
Schedule and the State Environment Impact Assessment Authority
(SEIAA) at State level for matters falling under Category ‘B’ in the said
Schedule, before starting any construction work. Broadly following

categories projects/activities are covered under the ambit of EIA

Notification, 2006 as amended:

oo 10

B.K. NAYAK
NOTARY
CUTTACK TOWN
Regd. No.ON-29/0?

Fordma Moot
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a. All new projects or activities listed in the Schedule to this notification;
b. Expansion and modernization of existing projects or activities listed in
the Schedule to this notification with addition of capacity beyond the
limits specified for the concerned sector, that is, projects or activities
which cross the threshold limits given in the Schedule, after expansion or
modernization;

¢. Any change in product - mix in an existing manufacturing unit

included in Schedule beyond the specified range.

. That the Treatment, Storage and Disposal Facilities (TSDFs) are covered

under entry 7(d) of the Schedule to the EIA Notification, 2006. The
project/activity is covered under category 'A' of item 7(d) 'Common
Hazardous Waste Treatment, Storage and Disposal Facilities (TSDFs) of

the Schedule to the EIA Notification, 2006 and its subsequent
amendments.

Project or Activity Category with threshold limit Conditions
A B if any
(H (2 (3) (4) (5)

Physical Infrastructure including Environmental

Services
7(d)|/Common hazardous waste|All integrated facilities|All facilities|General
treatment,  storage  and|having incinerationhaving land|Condition
disposal facilities (TSDFs) |&landfill or incineration|fill only. shall
alone App[y
[ 1)
D! v AK
NOTARY

CUTTACK TOWN
Regd. No.ON-29/02
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9. That the answering respondent vide Notification No. S O 637(E) dated
28.02.2014, has authorized the SEIAAs which have been constituted by
the Central Government under sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 and delegated the powers under the
Section 19 of the said Act. Therefore SEIAA, Odisha is empowered to
take necessary action against the violations, if any."

Copy of Notification

is annexed as Annexure-R/3.

10.That the Environmental Clearance (EC) dated 18.02.2022 was granted by
SEIAA Odisha to M/s Western Integrated Waste Management Facility
Pvt. Ltd. under schedule 7(d) Common Hazardous Waste Treatment
Storage and Disposal Facilities for their landfill facility.

11.That the Ministry of Environment, Forest and Climate Change has
published a Notification on utilization of ash from coal and lignite based
thermal power plants vide S.O. 5481(E) dated 31.12.2021 in supersession
of the Fly Ash Notification vide S.0.763(E) dated 14.9.1999 and
subsequent amendments thereto. The notification S.0. 5481 (E) dated.

31.12.2021, has been further amended vide S.O. 6169 (E) dated
31.12.2022,

et AV

B.K. NAYAK
NOTARY
CUTTACK TOWN

d. No,ON-29/p2




Paragraph B (8) of the Ash Utilization Notification, 2021, is reproduced

herein below:

(8) All building construction projects (Central, State and Local
authorities, Govt. undertakings, other Govt. agencies and all private
agencies) located within a radius of three hundred kilometres from a coal
or lignite based thermal power plant shall use ash bricks, tiles, sintered
ash aggregate or other ash based products, provided these are made
available at prices not more than the price mentioned in the Schedule of
Rates as specified by Central Public Works Department (CPWD) or
concerned Public Works Department (PWD) or price of alternative

products, if not mentioned in the Schedule of Rates."

Paragraph C (6) prescribes for the imposition of environmental

compensation for non compliance by user agencies.

Provisions relating to enforcement, monitoring, audit and reporting are
contained in Part E of the Notification. The copy of Notification S.O.
5481(E) dated 31.12.2021 and copy of the notification S.0. 6169 (E) dt.

30.12.2022 is annexed as Annexure R/4 (Colly.).

12.1t is submitted that the Maulabhanja -Jiridamali — Anantapur elephant
corridor, one of the 14 identified Elephant Corridors in Odisha is 10 km

away from the project site. Further, it is for the State Govt. to ascertain

([ Mo ) w22

B.K. NAYAK
NOTARY
CUTTACK TOWN
Reqd. No.ON-29/02



the impact of proposed project on the elephant movements and human
elephant conflicts.

13.That the submissions made in the preceding Paras may be read as part of
reply to the grounds and the same are not repeated for the sake of brevity.

14.That the answering Respondent craves liberty to file additional
information, if any, till pendent lite.

15.In view of the facts stated above, the Hon'ble Tribunal may be pleased to

pass such or further orders as it may deem fit and proper in the given

circumstances of the instant case. o

PO\,O@VV\'O“

»

DEPONENT

I9 R TGS (%)/ Dy, Inspoctc: General of Foresl (Contral)
WiTA TR/ Cowvt. o indla
Y, O Sy 1 3 Lo, of Env Forest & CC
AR S WA iniegrated Ragions! Offica

VERIFICATION:- SRS

I, the above named Deponent, do hereby verify that the contents
of the above counter affidavit are true and correct to my knowledge as per
the records of the answering respondents. No part of it is false and
nothing material has been concealed there from. Verified at Bhubaneswar

on this 1™ day of December , 2023.

Hodhanlt

fhe deponent being identified by
"Qoli Adv.[CreT [Prolne-

Q §o e o D A
swears oOr 02l wla)mn \.&glm; I o (%),DE,,P.OpmN,gﬁ,E;w(cm
"efore me 0ii « O3 WA TR Gowt. of India

1 facts siai. Juove are true Saefvw, T T T SR SR Min. of Env Forest & CC
hatie &fra UL/ insgrated Regional Office

 higher knowledge m7m4 mﬁ/,% w; eoinel; e

Motary for Cuttack Tow
Govt. of Odisha
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_STATE FOREST HEADQUARTERS, ODISHA
- 2 OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HoFF
/% +LOTNO.GD-2/12, ARANYA BHAWAN, CHANDRASEKHARPUR
@/ - ' BHUBANESWAR-751023

> ~ E-maik: nodalpeefoff@odisha.gov.in / nodal.pecfodisha@gmail.com

No. -/ 9F (OA) — 340/2023
Dated, Bhubaneswar the ; May’2023

From
Sri Susanta Nanda, IFS
Principal Chief Conservator of Forests
{Forest Diversion & Nodal Officer, FC Act)
O/o the PCCF & HGFF, ‘Odisha, Bhubaneswar
To

The Deputy Director General of Forests (C)
N Government of India, Ministry of Environment, Forest & Climate Change

Integrated Regional Office, A/3, Chandrasekharpur

Bhubaneswar-751023

Sub: ~ O. A. No-39/2023/EZ Prakash Chandra Nayak & Ors Vs. State of Odisha & Ors
Representation of villages of Patrapada in Parjang Tahasil Dhenkanal-regarding

Ref-: Letter No. 8(33)364/2023-FCE dated 19.04.2023 of the Deputy Inspector General f of
Forests (C), Gol, MoEF & CC, 1RO, Bhubaneswar.
2 In inviting a reference to Gol, MoEF & CC, IRO, Bhubaneswar letter cited above on the
captioned s;quéct,-‘ji is to inform you that the DFO, Dhenkanal Forest division and RCCF, Angul
Circle have put forth the following facts-: _
The DFO, Dhenkanal Forest division has informed that the following land is involved in

connection with the above mentioned case;

Tahasil Mouzz - | KhataNo. |PlotNo. |Arcainac | Kissam
|Parjang | Patrapada | 1023 05 16.00 Taila-2
Ao e e s s Patita _ and
Khata - No. - Taila-2
1023
| alienation
case  No.
112021

The Tahasildar, Parjang vide his letter No. 67 dated 05.01.2022(copy enclosed)
addressed to theDFO, Dhenkanal Forest division has informed that as per the requisition filed
by the Land Officer, IDCO, Bhubaneswar for settlement of non-forest. Govt. land for
establishment of industries and allied activities at villagewPairapada under Parjang Tahasil, a joint

b s&é'ﬁ was conducted by the Revenue, OSCDC, IDCO and Forest officials on dated 12.08.2020

1|Page



in Hal and Sabik record available in Parjang Tahasi],
The DFO, Dhenkana] has also furnished 3 copy of certificate dated 06.06.2020 issued by

the Asst. Settlement Officer (Record Romzi}, Dhenkanal wherein no Sabik Kissam forest has
been mentioned. A Copy of the said certificate is enclosed.

This is for favour of kind information and necessary action.

Encl- As above
)

Yours faithfully

Principal Chief Cof%sts

B e . (Forest Diversion and Nodal Officer, FC Act)
Memo No. SR e s
Copy forwarded to the Additional Chief Secretary to Government, F E&CC Department,
Govt. of Odisha for favour of kind information and necessary action with reference to Letter No.
8(33)364/2023-FCE dated 19.04.2023 of the Deputy Inspector Genera] of Forests (©), Gol,

MOoEF & CC, IRO, Bhubaneswar,
Principal Chief Conse!’vv ia% bfForests
(Forest Diversion and Nodal Officer, FC Act)

5EVator of Forests
1o (Forest Diversion and Wodal Officer, FC Act)
1F3s Dt 262 2 :

. Principal Chief Chfg or of Forests
» (Forest Diversion and Nodal Officer, FC Act)




B
500592/2021/1A_lIl 205 ANNEXURE R/2 18

REGD. NO.D. 1..-33004/99

Tt T e uer-33004/99

o
@A

Che Gazette of Judia

EXTRAORDINARY

I [I—@uE 3—39-WUE (ii)
PART II—Section 3—Sub-section (ii)

w4 wHiTa
PUBLISHED BY AUTHORITY

€. 1067) =% foeelt, gEwfaar, famar 14, 2006915 23, 1928
No. 1067] NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/ BHADRA 23, 1928

wfarmaﬂraﬂﬁam'
afergeEr

¢ feeelt, 14 faasn, 2006
WA, 1533( A ). —DSIT WOR AT DT YIOR GV A G¥HN T Gaftld Wa Io98a g9re

@& e ¥ f Ry 9N ara Ty a1 Wu Ieees WY vaieve SRrar ke mfiee g sw
siftrge @ yavor @ R wataRor (sieor) ofRPRE, 1086 ) @ 3 @ SWRT (3) B T W
#fxiza gro 18 7, 2006 @ JgAfea Iy gutaver A o sftrgee # R ofiew @ ket
& TR 99 a@ [ gafawfm sy afifafes 98 & ot & wwa @ fBRb o ' w4
aRarol  Rrarmerd W ar g SReE @ s ¥ T Sva e v wie
S R e aRa 2 R @ R a1 smeteRer W s fde st g
mﬁvjﬁama?m,w’mw{m)ﬁwq 1986 @ fraw 5 & ufraw (3) & a9 ve U
AT WG D IOUS, IERY, WM 2, We 3, IUES (i) H, H03N0 o 1324(3), @ 15
faday, 2005 grr gy@Ra @ 1 N Rret g7 wft afdedl 9, REd s wnfda 8m 28 e &
S0 @¥a A, e I aftgg &) sfafde o a Iura B sl sEa ® Sed w9 &
$ off, We fRq 7 @ @ sffav ey MR Fara amifya fpy Mo ;

3R Fad srfrgEen & wfoi 15 Ridar, 2005 1 Swar B IudE B9 Q TE A

AR TR SfedRe sreT IfTgET @ See A e @i amel ok ger W B weer 3
T W 9 R o fam & |

2900 G1/2006 ()
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr [1—SEc. 3(ii)]

I, I DA AHR, vatavw (wFemvr) Fram, 1986 B Frm 5 & Iufgw (3) B @ (0) B
Wuﬁauﬁam(ﬂm)afﬁﬁw, 1986 @ g1 3 B U (1) 3T I (2) B WS (v) W
ﬁawﬁﬁﬁwﬂwwﬂgeﬂvaﬁmﬁcmmm@.ﬂazvm, 1994 P I aTd
& Ry i v g A 19 afteem @ @d feer 7 € @ &9 @1 A e @ 3w

&N & 5 g yoee 3 e ¥ 8, 7S wRaraslt @ Grursant & aiféa d@fwie o1 5w
%ﬁwﬁmmmmmmmmmm
3R w1 dreifet ¥ Rada 9fkd awa # oRady oW g wna @ el w A gufRefy, e
WOR g A1 56 JRgE A 39 39 v Rl gfvm @ oeR Sa aRfrm stemi 3 @

' ava B TR WUR Gs R e eaflie o afRfa &
Ff DT WREW G WEE T W ST I WX Tafavom g Fefvor grieeer g gd aatawer
yamafey @ gwETq @ fpar S

2. o4 vaiacita sty &t snend (§.R.) -

P et a1 et @ R, oA S @ A A e
forar, S W B A SN o ¥ OF S R ¥ wa @ @ ofeta @ faw
& forg wifa RfYams e & R oy § ‘w @ ata o ara Rl & fag sal 59
TeEe dad GXER ¥ guiave el a9 qAeEd FEr T g R Iy W W 9 93iaR0] ATETd
frrior yiftesor et 1 &, gd vatqwfta sl snifta anft e oRarer @1 frarsang s e
el & |

(i) = sRgEn & agd ¥ geteg wit 78 aRareEnd @ e

(i) o= T A o # gheg Remm wRaet @ frareard @1, waftT &=
& fav sty vRaiormstt @1 frareant & fay o Rar 71 agfateto @ ggar
g # @ 7 afreman Welt B uR X Ad & awar ¥ oRedw wfte AR @

amfAarmer |
(i) ffafde W ¥ ® g & s et e RRwvear gfte § s s
# #1E uftada |
- 3 T W qataen wnara Pafver witewor (1) 918 T W guorer @ereia Rt

sifrwur, R SO SE@ TIATT TWSIETT PRl AT & Dty WHN g YAtawor (W) afia,
1986 @ NI 3 @ SUETY (3) B I Tfew fm Srem R R wew @ Rwd sieeta o
et oY U Ued-fdd, T GNER AT Gt WY Toufd 99sd gR1 amfaaida e S |

148
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[ v 11 —=% 3(ii) ] WA & TAYH : STHYR

(@ wew-a Wi I TR A1 O I SR S W e fm S s
fafert @ o arm |

(@ o= wew W A gRve @ e & o 59 fgET @ R VI A @ o
FHd B @ B @ | -

@) RSN (o) ¥ R wewl § § 0@ waw o atewon e frufor sfin o R
B, THETEYY T I B |

(s) I FEHR T WY IR ST U (3) A I (4) F P wewi ok semw @
B A TR B A B Rk BT GER TH B Wi B qde § A T B i g
FfRpET @ sl @ fay qEsamdey @t g witeRe @ W e Bt |

6) IR veEd waw ok sraw B (MRS B BT WHR GR oA B el I D
srem B ardra W) 1 ast @ Frae vaafy 2o |

(7) - cwdemsyy @ it Rfremn vena N & ot fsedt o A faw W |
4. tRaEET it fFaeamt &1 wafieon -

() i RdwEt @ e gera: @ wanl § gadfga & gat @ R gt @
W SR 3 e W iR we wwre R wrofae qen wra P e
W amEfRa |

() o Ay @ @ o A wiEfe Wit Rl @ Rearderd, e siqid
oA oRaraelt @ frardard @ R ok smafYatew qen swie s A
oRedw wftifaa & @ fig, 36 At @ wioAl @ fo Sy IR g fed
# o et R v stiwe affy o RieRel W) TR wxeRr § wafaw ok
a9 WAy § g vafewer aFmefy alfera @nft g

(i) o ¥ vt w S e wftifw e aRdoEl @ Reareard, R s
4 2 D W (i) § veRffEe Reme wRarsEal a1 Rearmad @ R 3R
amgfdtew @ 4 2 & wulw (i) ¥ afififde e fsw § oReds o 8
foreg Rl & wftifore 78t & S ot A Fffaa & o wremw od @ @ HW
£ m{ﬂ'ﬂmwmﬁﬁﬁﬁwmﬁ@mwmiﬁ
anfer Bt | Teransty @t st RifteE, s 9 afgan A afda A Sy arch
et T W WY TdE WY s e Ay (Tuded) @ Ramiel o
enRa B | UEEATETY whw W9 ¥ ISd TESEuy A1 rast &t arqufRifa
#, ®rE yat ‘@ ofareE wad ‘@ Rae el e
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e THE GAZL [TE OF INDIA : EXTRAORDINARY [ParT I—Skc, 3(i)]

5. wiffm, Rarm iR sisow afRfa - Idy Rer & W W 78 ARy sieaq wify

AR T A1 HY I WY W aod g sfeed wfafy (Rrd g @ s vearg Suelt ofR wwsueh
FE T ) HAY: wa @ A wad cw” aRarael @1 fhareendt ) weifi, e siR s

Hof | St o vwsud &) vars W9 4 FH A ©5 U6 4K dew anh |

(@)  dvdl @ o oRfvee VI & & ol | wow @ g T0ad WY W GEETE @
To7 Wl Tur E@IBR g1 99 TSI gUTES B IO A g d@edq] qfed 187

fa e |

(@ — SE WEN GaE T9 WHR AT | IS urd @ @ R § see
R ok @ & @l 9 W A o a1 |y Toued @ faT Ue gegeel

I FE [GDH A

(M)  Rdwg sree @Rty v o e siee aftfy & o @ sefy @ fag wfda
@t et |

(m) < e sides 9l ek T fadme sfew 9y @ witga wew wE
oy T frawan & dda § Rrad fag gd watqefn semaf aid o 2, @
@ a o Ben a@ W sieed @ wed @ fay aRed @ W Pl @
forg amaws whaard A, o9 § BH 9 R gd ga a |

(€  fdmg siegd witfa ok Rws giod ol dge afe @ e ®
P Huf | wemy goie A § weafa @ @ g sy R w8 @
ot & @) @i & RuR A e

6. gd yatawfta ammfy @& foro smdesr (@) o @it smrell & vafawefta sy wim @ fog
&8 e, RS SRy rEan @ fag, FRR amde defdd B onded g wie W
wfawiu fFameny @ 94 @ @ Ry @ gd, qdfte e (vel) @ geae @ gwEe aRRee
2 Vgt ufd @y d ged e w1 3R FIE U 1 # b g | nded, SND
Reare, o gfeial e (SeRE @ uE 8) B ATHA B YT 1 o RS I¥E 16
& R 43 e aine e @ e w9, gd eenar R & wm W aren A9 @1 Ue

gfg w3 e T |

7. () 7 wiranelt & Rrv yd vateiy sFmeRy ($0) ufm @ W - 4% oRaeEet B g
qargentty cenite ufdar § afreea R www g @ Rl @ el 3 ot § R

nerradft Rfdee amal & | € 0 ) 9 g6 HEdag oF § @ -

1%
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[ T [T—0E 3(ii) ] WITE T AR © SR 5

o WHH (1) BAF (@aa vt ‘@’ TRaet st frarmemt & fag)

o WHW (2) R

o W (3) S T

°  WHH (4) S
I. w&w (1) - e .

. w @’ TRae @ Rrarmendt @ T 3, 7w e uRde 2 Wy ol s Rftdr w
smenRa Tafaeeia SFTORY Sty B W [ 9w siwe @ i i Tty e Pafeor Ro
IR 71 @ N 7 Uy B @ fag 6 wRaem @1 fharee @ R e gafeoi s

o R & @ T R T W R ate PR (wEeR) R e 1 8 g vt
TRy AR @ R AR amded A Wl At | B Tatadfir T Peior RAE A ok
e el TRAToEN B T “wn” wE W s ¥ TRl @ e “a2” @
I sws foan o1 wateeiy e Fufker R sifda 78 &f | 58 s @ Ryarg REemRT &
@ 1 a1 @2 # gaitevwr @ faw waiawr ol o9 daran wne-eme w wifaa aniede figa ot
T | '

I1. 5w (2) m:

() ow wipa o fifde o ¢ e ge g3t ‘@ Rareel a1 frareent & aa % v
s affy, 3R Wt ‘@1’ aRareEelt a1 Rrarsand @ e ¥ Iow R RN sime W,
Rraa sicefa fRemm aRarommel a1 frareant @ fRvar v smgf@ieve stva S fsor §
Red @ R W 9 T P o 219w o smeRe wRY B R, 9§ oRdE @
frarma @ day # o el s e R 3ar o9 @ g ot gem wafaweia 5
Tyl @Y, e g gd vaieveli SRy $fva o ug & smdew wiwfaa € | fdes s
Y a1 T R RS e AR R ATe T /R 13 § @ TE e @ SRR
e aftfa a1 Gl I wR siwen affy @ feet we gu g < T o we, 3l R
e WY 41w wow R R fee 9 gN snawre wHe WY, AdEd gNI FIY
Y WY 9 A B AR A g o e siead i 31 T wR Rl siean wffa @

e Sude B, wifed € | oggdt A ve 8 ¥yt w & W H gdag it tRaeemsd ek
et (@i, Tr/affRe erde/smee) & o Rar atfta @ @m sk 3@

B TW 1/9%9 1% 3R gRon Ao & YR W) B s |
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr [I—Sgc. 3(ii)]

(ii) | T P B 7™ 1 B AR D o B B e R sriwes SRR a1 GiRE o W
s atere SRR g1 aMiee @) MR R oo | SR @ st @ sEgaRTRem TRaE
g1 (M) (1) & werer F W@ U o @ d w@hmtn Rrareant @ fag sy wiva e R
g | 3Rk WY Y el @ sifow W T R T @ R g 1 it wfw @ we A @& B
mew @ AT B orar € @ amdes gR gEN Y W 9 A o S8 e @ fa
Ifed, siftm WY 0 pedl @ WA TR WG | IgAfRd WY T o, gateRer R 9 AT
T HERR T wR wateRer g iR mitewm @ fag dewrse w weffe fde amddr |

(iii) T W W HERT ve T affy @ diftn v W e srimew Wiy @t
famRe IR Hdfta fafame mitese g qd vafewfa st & fae smde & smisR fean
BT | R TR By o A qw 4, Rty o S9D IR S} amiTE @), ImeT 3 afa @
S Rt e e 4 gt R e |

Illm;(a) W qerae

(i) ‘o w99 sfrw @ At wa @ Ree gr wria it afdl ok W s
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
_ New Delhi, the 14th September, 2006 : .

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
impusing certain resiriclions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projecis or activities based on their polential environmental impacis as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
of National _Envimnmmem Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this gotificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number
5.0.'1324(), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
therdby withiin a period of sixty days from the date on which copies of Gazette containing the said nolification were made
available to the public ; :

And whereas, copies of the said notification were made available to the public on 15"
September, 2005,

And whereas, all objections and suggestions received in response to the above
‘mentigned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, =xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technalogy shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifidation.

‘Includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

3
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range. :

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (t"rom‘
the date of the publication of the notification by the Central Government constituting the

authority).
(7)  All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(it)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests: (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification:

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior

" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;
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5. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Unton territory level shall
screen, scope and appraise projects or activities in Category "A" and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) ;The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(b) The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State gr Union territory for reasons of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of sereening or scoping or appraisal-with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall tunction on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if’ consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification ot prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instcad of the pre-feasibility report.

"

- ]
7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i)) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

» Stage (1) Screening (Only for Category ‘B’ projects and activities)
e Stage (2) Scoping

e Stage (3) Public Consultation

® Stage (4) Appraisal

l. Stage (1) - Screening;

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity

3P
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘BI’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form | A including
Temns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concemned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(iif) Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recomimendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concemns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c)  expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

6] all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Govermnment.

(i) The Public Consultation shall ordinarily have two components comprising of:-

(2) a public hearing at the site or in its close proximity- district wise, to be carried out in the
mannkr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) . the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity. the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Poliution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
Jeally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use



56°

800592/2021/1A_II 265

[\ 11— 3(ii) ) ‘ wrm TR : ITEER - 41

other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii) " After completion of the pubhc oonsultatlon the applicant shall address all thc ‘material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EJA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concems exprcsscd during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Comnﬁuttee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appralsal Committee copcerned. shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) ~ The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appralsal of an apphcauon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compétent authority for a final decision within the next fifieen days .The prcscnbed procedure
for appraisal is given in Appendix V .

7(ii). Prior Environmental Clearanc“e (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for ‘which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects .or for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence

2900 GIf2006—6 R, .
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n@ssaw including preparation of EIA and public consultations and the application shall be
apptaised accordingly for grant of environmental clearance.

S.Gi;'ant or Rejection of Prior Environmental Clearance (EC):

(i)  The regulaiory authority shall consider the recommendations of the EAC or SEAC
congerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
* Committee concerned or in other words within one hundred and five days of the receipt of the
* finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
! requijred, within one hundred and five days of the receipt of the complete application with
* requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it |

disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert |
" Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the
. Expert Appraisal Committee or State Level Expert Appraisal Committee concemed within forty
five fays of the receipt of the recommendations of the Expert Appraisal Committee or State
* Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
 intimfition of this decision shall be simultaneously conveyed to the applicant. The Expert
| Appraisal Committee or State Level Expert Appraisal Commiittee concerned. in tumn, shall
' consigler the observations of the regulatory authority and furnish its views on the same within a
furthgr period of sixty days. The decision of the regulatory authority after considering the views
1of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemed within the next
‘thirty days.

(iti) | In the event that the decision of the regulatory authority is not communicated to the
‘applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'appl idlrlt may proceed as if the environment clearance sought for has been granted or denied by
the :jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Commiittee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequeqlially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make r
the application liable for rejection, and cancellation of prior environmental clearance granted on f
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted. on such ground, shall be decided by the regulatory authority, after giving a personal
h:earing( to the applicant, and following the principles of natural justice.

2900 Gl/2006—6B
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph'7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item l(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1* June and I* December of each calendar year.
(i) All such compliance reports submitted by the project management shall be public
documents, Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

1. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance  was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Nntiﬁcaﬂ@ti; 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of

. this notification.
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SCHEDULE

(See paragraph 2 and 7)

LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

 Category with threshold limit

Conditions if any

Preject ot Activity
b A B
! 1 Mining, extraction of natural resources and power generation (for a specified
' production capacity)
- i
e 2 Q) 4) &)
1(a) *ining of minerals| > 50 ha. of mining lease area | <50 ha General  Condition
\ | ' 2 5 ha .of mining| shall apply
. | Asbestos mining irrespective of| lease area. Note '
‘ | mining area Mineral  prospecting
: ' (not involving
§ ! drilling) are exempted
i | provided the
i concession areas
have got previous
clearance for physical
: survey
1() | Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
ekploration, (not involving drilling)
development & are exempted provided
production the concession areas
: have pgot previous
clearance for physical
survey '
| .
[1(c) | River Valley (i) 2 50 MW hydroelectric| (i) < 50 MW > 25|General Condition shall
- projects power generation; MW  hydroelectric |apply
\ (ii) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
| culturable command
] area
‘ I(d) |Thermal  Power| > 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); (coal/lignite/naptha & (apply
> 50 MW (Pet coke diesel and| gas based),
‘ all other fuels -) <S0MW
2 SMW (Pet coke
,diesel and all other
fuels )

5%
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1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Pn')msing
2(a) Coal wasﬁeries 2 1 miltion ton/annum | <Imillion ton/annum [General  Condition  shall
' throughput of coal throughput of coal ' ly
| (If located within mining
a the proposal shall be
raised together with the
: mining proposal) . -
2(b) |Mineral 2 0.Imillion ton/annum| < 0.Imillion " ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
| (Mining  proposal  with

Mineral beneficiation .shall
be appraised together: for
grant of clearance)

540
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3 Materials Production
L da @) @) ) 1 e
3(a) | Metallurgical a)Primary
industries (ferrous| metallurgical industry ’
.| & non ferrous) |
: All projects :
5 'i
! s
; b)  Spenge  iron ' i
manufacturing Sponge ironn |General  Condition  shall|
> 200TPD manufacturing lappty  for Sponge iron [
<200TPD if:manu!‘actming |
1 c)Secondary _ ' !=
: ‘metallurgical Secondary ‘metallurgical | |
‘ processing industry processing industry | [
i
I
All texic and  heavy| L)AIl toxic I j
i_ metal producing units | andheavymetal producing | i
; > 20.000 tonnes| units [' i
/annum <20,000 tonnes ; |
Jannum | i:
ii.)All other |
non —toxic - ' ;
| secondary  metallurgical | |
| processing industries i :
! ' |
i \ >5000 tonnes/annum | |
| | |
| | | |
e i i S | =
l|’3(. b) | Cement plants Wz i.0 million| <1.0 million |General  Condition  shall |
i | tonnes/annum tonnes/annum  production '!apply [
production capacity capacity. All Stand alone | |
grinding units | |
i l’ L
| |
|
! |
|
| |
L. ol s s )

2
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4 Materials Processing
0) ?) Q) 0) ®) |
4(a) Petroleum refining| All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum >25,000 tonnes/annum
4(c) | Asbestos milling| All projects - -
and asbestos based )
products
4(d) | Chior-atkali 2300 TPD production| <300 TPD production|Specific Condition shall |
industry capacityor a  unit| capacity apply
located out sidé the|and located within a :
notified industrial area/| notified industrial arca/| No new Mercury Cell
estate estate based plants will be
permitted and existing
units converting to
membrane cell technology
are cxempted from this
Notification
4e) Soda ash Industry | All projects - 5
40) | Leather/skin/nide | New projects outside | All new or expansion of | Specific _condition _shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a)° | Chemical All projects -
. fertilizers
5(b) | Pesticides industry| All units producing| - .
and pesticide | technical grade
specific pesticides
intermediates
(excluding
' formulations)

56
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e

(1)

1

@)

3)

4)

5)

8(c)

1

| Petro-chemical
| complexes
| (industries
“fon processing of

based

petroleum
fractions & natural

gas and/or
reforming to
aromatics)

All projects

i)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

%©

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition
apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
i‘drugs and
intermediates
iexcluding
‘formulations;
synthetic rubbers;
‘basic organic
ichemicals,  other
isynthetic organic
ichemicals and
chemical
‘intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5(@)

Distilleries

(i)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

5(h)

Integrated  paint

All projects

General Condition

apply

shall

General . Condition
apply

shall

industry

57
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(1)

2)

(4)

(3)

5(i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

Pulp& Paper
manufacturing industry

Paper manufacturing
industry without pulp
manufacturing

General
apply

Condition shall

50)

Sugar Industry

= 5000 tcd cane crushing
capacity

General

apply

Condition shall

3(k)

Induction/arc
furmaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition shall

Service Sectors

6(a) _

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical

-products),- passing

through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

2900 GIr2006—7A
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6(b) | Isolated storage &| - All projects General  Condition  &hall
handling of | apply
hazardous |
chemicals (As per
threshold planning
quantity indicated |
in column 3 of)
schedule 2 & 3 of |
MSIHC Rules
1989 amended
2000) i
7 Physical Infrastructure including Environmental Services
7(a) | Air ports All projects -
7(b) All ship breaking| All-projects - -
- . |yards  including
ship breaking units
| 7(e) + | Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall appty—l
parks/ complexes/| in  the  proposed| at least one Category B
areas, export | industrial estate falls| industry and area <500 Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic Zones!| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes,
Industrial estates with
area greater than 500 _
ha. and housing at least | [ndustrial estates of area>
one  Category B[ 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities| All facilities having land |General Condition shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GI/2006—7B

5%




800592/2021/1A_1lI 275
[0 1—E 3(ii) ] NI T T amm 51
_(1) 2) (3) @) 6]
7(e) Ports, Harbours [ > 5 million TPA of] <3 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
(nH Highways i) New National High| i) New State High ways;|General: Condition shall
: ways; and and : apply
ii)  Expansion  of]| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and | acquisition.
passing through' more
than one State.
7(g) Aerial ropeways All projects General Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7(i) Common All projects General Condition  shall
Municipal Solid {sppty
Waste
Management
Facility
(CMSWMF)

i
e
T

PR
ONIE B - 4

60°
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§ Building /Construction projects/Area Development projects and T 1
8(a) Building and 220000 sq.mtrs and #(built up area for covered

Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area = 50 ha| All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
: projects. >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
iLife (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).

[No. J-11013/56/2004-IA-Ti(D]

R. CHANDRAMOHAN, H. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(4] Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

61°
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power generation eic.,)

(I)  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.) -
Details thereof (with
approximate quantities /rates,
S.No. | Information/Checklist confirmation Yes/No wherever possible) with source
. of information data
1.1 . Permanent or temporary change in land use,

land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)

1.2 Clearance of existing land, vegetation and
buildings?

1.3 Creation of new land uses?

14 Pre-construction investigations e.g. bore
houses, soil testing?

1.5 Construction works?

1.6 Demolition works?

1.7 Temporary sites used for construction works
or

| housing of construction workers?

1.8 Above ground buildings, structures or

L earthworks including linear structures, cut
nd

~

fill or excavations

1.9 Underground works including mining or
: tunneling?

1.10 Reclamation works?

.11 Dredging?

1.12 ODffshore structures?

1.13 Production and manufacturing processes?
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fl 1.14 Facilities for storage of goods or materials? ]
1.15 Facilities for treatment or disposal of solid o T
waste or liquid effluents?
1.16 Facilites for long term housing of T
operational workers?
117 New road, rail or sea traffic during
canstruction or operation?
1.18 New road, rail, air waterborne or other o
 transport infrastructure including new or '
Itered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport o
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or o
pipelines?
1.21 Impoundment, damming, culverting,
edlignment or other changes to the
ydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 bstraction or transfers of water form ground
or surface waters? o - ]
1.24 Changes in water bodies or the land surface
| pffecting drainage or run-off? N
’ 1.25 E“rq'nspon of personnel or materials for
, construction, operation or decommissioning? ]
126 LLong-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
t/hich could have an impact on the
nvironment? '
1.28 Influx of people to an area in either
temporarily or permanently? L
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity?
1.31 Any other actions?
2. Use of Natural resources for comstruction or operation of the Project (such as land,
water, materials or energy, especialty any resources which are now-remewable or in t
short supply): _ e e S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1

Land especially undeveloped or agricultural
land (ha)
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| 2.2

Water (expected source & competing users)
unit: KLD

l
23
i

Minerals (MT)

24

Construction material — stone, aggregates,
pnd / soil (expected source — MT)

2.5

Forests and timber (source — MT) .

2.6

Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7

Any other natural resources {use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

3.1

Use of substances * or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and

water supplies) -

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

33

Aftect the welfare of people e.g. by changing living
conditions?

34

~ Vulnerable groups of people who could be affected

by the project e.g. hospital patients, children, the
elderly etc.,

3.5

Any other causes

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

4.1

Spoil, overburden or mine wastes

64"
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
anagement Rules)
4.4 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent _
treatment
' |
4.7 "Construction or demolition wastes

4.8 Redundant machinery or equipment
4.9 | Contaminated soils or other materials
i :
!
4.10 Agricultural wastes [
|
L 4.11 | Other solid wastes [
i ‘ |
] L J
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof (with
| approximate ,
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
| information data
9l Emissions from combustion of fossil fuels from
‘stationary or mobile sources
52 [Emissions from production processes o |
53 ‘Emissions from materials handling including ;
'storage or transport i
5.4 ‘Emissions from construction activities including i '
i plantand equipment i B -
| 5.5 Dust or odours from handling of materials |

including construction materials, sewage and
waste

68"
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers '

6.2 From industrial or similar processes o

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 GI/2006—8A
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7. Kisks of contamination 0 fand er water from relessss of pellutants infs the
ground o7 into sewers, v e2 walers, groundwaier, coasial v aders or the sea:
I '“T*'" T R T mereet (e
| (L Ciirate |
- 5.No. | laformation/Checkiist o 11irmiiion ‘ Yoa™N. ot el rates, whoslver
P 7 From handiing, storage, e or spillage of | i 5
hazardous materials | ' !_
12 From discharge of sewaye o other effluents to|
" water or the land {(expecie. -+ e and place of i
i N |
l- discharge) '
; |
| i
e —— - l —-—-__..—— — ana — e e e ; —— . —— - o —
.13 1By deposition of pollutaris = ad 1o air (nto the
land or into water
N P T R .
|74 iFrom any other sources ] :
| | ;
' I - e —— - I —- —
: TS |Is there a risk of long term huiid up of pollutants in |
the environment from these  scurces? J |
| N S— L. e
3. Risk of accidents o uig consiruction or operation of ta. docject, which could
affect human health 7 ¢ ¥he eavironment
T S A '_,_,_"_f_' ety
| | i wiaiis thereo (v’
_ ' oo Ximate
| 8.No. J Informadion/Checklist ¢ :iirra1tion : YesiNe | quandities/rates, wherever
i '. ‘, | jussible) with source cf
| ! . . i
i i | mfeonaden data :
' i # ! I
4 {ia e I S o __*._..:_
i 3.1 i From explosicns, spillages, rie2s 2te from storage, 1 |
] handling, use c¢r moductcn of  hazardous| ! ‘
[ ]
substances i .
E%. | From any other causes ; f 5
. | _
: [ JJ_ e e s psa
3.3 Fould the project be affect o Iy natural disasters | : ’-

[T TR XY

ausing environmental damaige
arthquakes, lo

{28, floods, |
wslides, cloudbirst etc)?

|
|

}

P CHE i e

A R L e ML s

Aot G2008—48
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts mth
other existing or planned activities in the locality
Details  thereof  (with
approximate
S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
- information data
9.1 Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environmente.g.:
» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)
*  housing development
»  extractive industries
»  supply industries
* other
9.2 Lead to after-use of the site, which could havean
impact on the environment
93 Set a precedent for later developments
94 Have cumulative effects due to proximity to other
existing or planned projects with similar effects
(Il1) Environmental Sensitivity
) Aerial distance (within 15
S.Ne. Areas Name/ km.)
Identity Proposed project location

boundary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value




800592/2021/IA_IIl 284

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART I—SEc. 3(ii)]

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

' Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools. places of worship, community
facilities)

Areas containing important, high quality or scarce
resources -

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

hl (Areas  already subjected to pollution or

gnvironmental damage. (those where existing legal
environmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding .

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

L P
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the cxnstmg facilities adjacent to
the proposed site? (Such as open spaces, commumty facilities, details of the existing landuse.
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.) '

|.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2 "What Bs e capaciy £40 0 0 e fisw or vield) of the promsed | vuice of water?
2.3 What is the guality o «- sired, in case, the supply is ot fom a manicipel sowece?
weavide physical, chicmicel. Hioiegial characteristics with (120 37 v e cuality)

24 How much of the soter regquirument can be met fum the rzeycling of treated
wastewater? (Give the dotelts (1o afities, sonrees and usage)

2.3 Will there be diversinn of water from other users? {Please 7o
project on other existing uses and geantities of consumption)

s¢ the impacts of the

2.6. What is the incremental potiution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastcwater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on-the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm waler from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
ind‘cation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2,13, What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1, Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)

Py ll—5ec 30i)
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3.2. Wil! the censtruction invelve extensive clearing or medificaticn of vegetation?  (Provide
a detailed account of the trees & vegetaticn affected by the project)

3.3. What are the measurcs preposed to be taken to minimize the likely impacts on impertant
site features (Give details of propesal for tree plantation, landscaping, creation of water bodies
etc along with a laycut plan to an appropriate scale) :

4. FAUNA

4.1. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct cr indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts cn fauna
5. AIR ENVIRONMENT

5.1. Will the project increase acaiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts -from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure cf local
population? Provide the details.

%
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements. source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of. and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the bui!ding’? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are vou using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9, What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the bun!dlng‘? Provide details of how you are
mmgatmg the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise actmty to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction » Purpose of the report

+ ldentification of project & project proponent

» Brief description of nature, size. location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description * Condensed description of those aspects of the project
(based on project feasibility study). likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project

* Need for the project ‘
. Location (maps showing general location, specifi c!
location, project boundary & pro;ect site layout) J

2000 GU2006—9A
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Fe Size or magnitude of operation (incl. Associated

activities required by or for the project

*  Proposed schedule for approval and implementation

-« Technology and process description

« Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give

| information important for EIA purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

= Assessment of New & untested technology for the risk
of technological failure

3 Description  of
Environment

the

»  Study area, period, components & methodology

. Establishment of baseline for valued environmental

- components, as identified in the scope

= Base maps of all environmental components

4. Anticipated

&
Mitigation Measures

|

. Details of Investigated Environmental impacts due to

Environmental Impacts' project location, possible accidents, project design, project

construction, regular operations, final decommissioning or
rehabilitation of a completed project

Pe Measures for minimiz'ing and / or offsetting adverse

- impacts identified

. Irreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for

. determining significance, Assigning significance)

= Mitigation measures

5. | Analysis of Alternatives

| (Technology
& Site)

. In case, the scoping exercise results in need for
alternatives:

«  Description of each alternative

|+ Summary of adverse impacts of each alternative

«  Mitigation measures proposed for each alternative and

«  Selection of alternative

2900 GI/2006—98
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6. -Environmental »  Technical aspects of monitoring the effectiveness of
: Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7 Additional Studies *  Public Consultation
1
j »  Risk assessment
«  Social Impact Assessment. R&R Action Plans
8. Project Benefits . Improvements in the physical infrastructure
. Improvements in the social infrastructure
- Employment potential —skilled; semi-skilled and
unskilled. '
, * Other tangible benefits
9, Environmental  Cost| If recommended at the Scoping stage -
Benefit Analysis
10. EMP . Descnptlon of the administrative aspects of ensuring
' that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | » Overall justification for implementation of the project
(This will constitute the
! summary of the E[A! . Explanation of how, adverse effects have been
Report ) | mitigated
!
' 12. | Disclosure of e The names of the Consultants engaged with their
" Consultants engaged ~ brief resume and nature of Consultancy rendered

APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
~ siz¢ pages at the maximum. [t should necessarily cover in brief the following Chapters of the
full EIA Report: - '

|. Project Description
Description of the Environment

Anticipated Environmental impacts and mitigatioh measures

e b bl

Environmental Monitoring Programme

L

Additional Studies

o

Project Benefits

~

Environment Management Plan
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APPENDIX IV

(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Réference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
au]lhoritics or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally

%
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make available a copy of the draft En vironmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

32 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above. '

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings while
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. :

64 Every pérson' present at the venue shall be granted the opportunity to seek
information or c$ariﬁcalions on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities

and the Applicant concerned. "
7.0 Time period for completion of public hearing
7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Jnion Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (o.ne)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3 Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form. |
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended for grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
_ are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

I . The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
),or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 vears
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

L= Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpratation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowlegdge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expeért in management or public administraticn with wide experience in the relevant
developgment sector.

5. The Chairperson shall nominate one of ll';e Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7.  The maximum tenure of a Member. including Chairperson. shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

Printed by the Manager, Govt, of India Press, Ring Road, Mayepun. Now Dl s
and Published by the Controller of Publications, Delhi-1 J{072
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YT | YehtiyTa
PUBLISHED BY AUTHORITY

|, 545] =g feoett, @@, uTe 4, 2014/®EE 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935

TgieRuT 3T a9 wAer ™

rferger
T Reelt, 28w, 2014

I3, 637(31).—P=1T THR, TR (Hemor) Afufad, 1986 (1986 T 29) &I €/ 23 §RI Y& wiferat
T TN F TC IR SRR w4 5 & I soH Fifea vl o waieR (Teon) sifufd, 1986 €T 3
IU-UW (3) % AT BT WHR A Ted frT T Gt ToF SR HEReHes qateRe] Huen wiieeon (TS sed
THH UYEN S WIUHIOT kel T ®) I SoRkl WHHON gRI O stferkifkar & ofiw uREisEeh @ fmen et
I S AR SN i I o AT T <90 A URAS WEEel bl RO Sdqiel Aifed SR A aen
TG I & oA T P wwR wfeddl & T8 YemESH w1 gfadelvn w gl A1 Sad Sifufm &t " 5 &
3IEdl H W Edd o G, A% HET WER B T T A fed § U wEAR SO ©, A ofka 8 al
sifarav & fau Saa RS el S TH JaAeReT sl 5% Wi e A1 9w faw s 'g e
S HE H vl B YA S 2

[E. 9-11013/2/2013-3TE T (7€) ]
3T AT, S |fed
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-1A. (D]
AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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srferger
¢ feeett, 28 W, 2014
T2, 638(2),—FH=1T TIHR, TATeR0T (Teror) Afufem, 1986 (1986 129) i ¥R 19 & @UE (F) §RI W&
STl T WA d U S i NI & FAISH o oIl 36d 3UEE 36 IR & W9 (3) ¥ 374 9 T&ish & 9 Sfeafed
furemTian & @Y 3H Wl & w9 (2) ° Sfeefad wifkenor =1 S i wifdesd S 2

|t
Exkeicy YTfereRoT/STfeehT STferRTRE
(1) (2) (3)
1. e (HXETOT) ST, 1986 St ¥R 3 S SUERI (3) & Ul T A1 W TS

3T KT THR ZRT TS T A1 T Toe T JAteRoy
TG el (TE.E.37E.0.T,)
2. RO SR o WA ((HSNETE.) & el uRies el waferer iR oF "o g ae-
o I IS TRV, oF GXeTh A1 TR UM oA oF ek et Wefieh sheierd shi stfemiiar
[H. SI-11013/2/2013-3TE T (2TE) ]
SIS T, e afaa

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
D @ ©)
1. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-1A. (D]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ETETIOT
EXTRAORDINARY
AT || —EvE 3—I7-T 0L (i)
PART I1—Section 3—Sub-section (ii)

grfee T THfAT
PUBLISHED BY AUTHORITY

". 5075] = faeeft, grpaTe, femw=w 31, 2021/419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A TAaTg qRadT Joraq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL 6 TR TATEL ST FF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 T FFAT AT ofdTze sremia ama feo=ra w2 & i+ =1

fretes & fafafdse =ama & fiaw <21 & At & forg Susms: Mgt & Icaaq & yiaated & & o
AT o= At arEft F {9 i 9wt T § w -0 F SYEET #9861 o9 & o

IBESRSIR N EuES

3T, TEUEATr AT g (T F e 9%, UET F7 wEdr A7 ordrEe gt ard
e |99 T WTe-1@ FT 100 Sfaerd SUINT AT Fd gU i TS Taed YorTe T &
ETOEAr & e qated Afeg=ar #i7 3T AfIF THERRT &1  FwIiead T g, Haid aean 1

HIS[ET STTEE=AT T qeTeAT oh;
ST TEEOTRAT AT (HETT 6 LT T T Eong Tiase i o s it srasasar g

@, ffRwtor & g T qur [t # F 84 ¥ T erdtia Icarel a9r wae At
TATARIAT % TART T AT Fileh ITSTS, (WGl I FLed He il AaeTHhal &

7703 G1/2021 1)
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AT, F=F I, 9% UG FATe AEG 6 Lol IA, Te@r hil AT F7 I FA, AqHIEd
RS = el FT 9, @i el ® T § W § Mg S  qmtEt § 93 & ST F = H
T ITANT T FETAT 5T ST [HET ST TTHIAh HATEA] Hl T FIA 0l AFLTHAT &;

SIY, TATERT FT LT HIAT TAT HFAT AT o= remied arq fE=E 99+ & ga w=1s
T 3 T qor e 1 THIT FEAT AT g

ST, SFq ATSH=AT § ST W@ 5% FHT TAN 64T TAT § I9H Fwrgerr A1 onEmEe syt arq
g |91 & giord FTe-1r 3T TieH-T M1 AT 2

SY, FET ALHRIT TGUOEHAT ST HEid & LT 9%, TAEoia Jias & Jorret afgd @ &
ITART F foIT U 2ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fA=w (3) F @ (F) F Avy ufsd qaraer
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F FT (v) FWT I
AITRIT T TINT A g, AT TLHTE o6 TATALT T a HATAT o0l ATEAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, TR 90 |1, @< 3, 3T @< (i) H THR1AT FT ATEHRAT FLd g,
FAAT A7 foraTEe e ara faegd 93 g7 T % SUFNT & "ae § TS STre=ar S an.F. 4. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTIT, AWT-2, 977 3, IT 41T (i) § Tehriora v 72 off
S 39 a9t satrat & SeeT sa9 J91iad gMT 98T g 839 a4, SEdr 3Fq IeT 39l 6t
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 341 6 HGq= § 039 AT 2 AT
ArHT foh

ST IFT TTET ATTHAAT & HIg § IHA HATIAT 1T G TATA 21 AT FHT SA<h41 & 910
AT S FATAT T Fa 1T TLHTE FIET T80F &9 F f5=e w2 o g,

qq: gL (Fer) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
<RIl T TART Fd gU ST ATSEAAT FI.3A. 763 () ara 14 Frawaw, 1999 & 39 arar & fam
STerhTd Fd g Sivg, UH STTEHOT | T3 36T AT § AT e 1 AT (63T AT &, heald TLRIT wAAT T
foraTEe sema ara R S99 ¥ @ F IR F g9y § Aefertad st S #7dt g, S =)
STTERLAAT o WoRTI sl Tty & Yged g, sTaiq
F. FAE-UE R ieA-TE FT Aqe™ w2 ¥g a7 R @4+ (Sdd) F Saaa.-
(1) TS HIAT AT foATee remhd arq @R 999 (B Fived /3T 98-3cq1ad &g T8 § a7
FT) FT 7 grataE SearT geit & a8 o g gioma T (FAT-0d #liY Jien-31@) F7 39 977 (2) |
& 10 aR-srgEe a1 & 100 Tiaerd ST AT v
(2)  FrFEr AT fomATse sramia AT e @9 7 giora T T SUART Fad HEtered qri-srEe
TS % fory T STusT, stai:-

(i) TS @ 9T AETRA AT AT 22 Al 2Ted, Frea? diHe ofie, arey, e, I9e #7
IEIGEILF

(i) = fAfRwirn, Er-ReE
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()

(4)

(i) =% MU T FrE-qET F Ao w1 [FA, 7@ i [er-ateme et Farr
T,

(iv) e =7 A,

(v) o=t &= & 9T,

(vi) == w | REd gu eI & 9T,

(vii) e 7t ofig—ag T J=7 #1 At

(viii) T ILTEA0T % e uw A a7 Fi;

(ix) @& et § qeaT §¥eqor §LaArat 1 At

(X) o= ZeTf T T & T,

(xi)  FHF-THT 9T AT T o TR SRS o fer)

qLAE, FAT TGO REA A (Ardfiera) i sregerar § uE Af@f@ wieqd it Sl SEd

TTEX, AT Y qAaTg TREdd §AAT (TRASUERHET), FBEa @5, @ 95es, fgar

HATAT, G TARH AT TSTHRT HATAT, FIT ST T e FranwT, a2 Fia qeme a0

T HiHe TF wad AT 9RuE F ST w7 qEedi 6 € 9 F v A s, S

TATS T o STINT o ATE-SAEA AT-ah1 0l ST LT, IThT THIEAT TS ATLET FLAT AT

SRR fEaTEl T Turem<y & YTeq el & g 9% 3U-977 (2) § FAifedad U -

T T AT § AT FRT AT TT -G AT AT FHeAr A7 wer J-adis & =1 9

T AT ITH FIMET FIAT gl T AT TH IS 6 [0 Ut gl T2 aHtd T Iguor H=err

e A1 yguwr e afwfa, v fGRE 97 &7 @E F T=ew of HET # ahdl gl o7

afafa FEier & e T, 9GiEwy, a9 i Jaary ahadd AT U q7i-qEd TAse

TERTIAT FITTL

TeAF FHAAT T fordTEe Sremia arq f@eE 9997 39 a9 & 0 giod 09 (FA1E -1 3T Jied-

@) FT 100 TITd STANT A g Scadardt g, aarmd, et off fafa #, Gt ad & o &7

STANT 80 Tierd & == Al T i AT &, 39 arT &=d 997 &7 o9 a9 &t st § 100

TTTerd SEd T o ST T AL T FEAT g

T, T AT T Tl 9% F forw AR i a9 F =96 0 vH T Ee /91, g T A STANT

60-80 Sfrerd o = ZrAT &, U a9 * forw i UH HI=1, Tl 1@ T ITART 60 TFerd ¥ w9 g,

I F9 % o0 92T ST 9dr g, 3T TG F ITANT 6l Tiqeradr H ToET & TIe & o a9
2021-2022 ¥ I st STerd THTAT &l A= &F T TR 6 ATHTT 479 | 1@ STTUAT:

T f@EE "@9Ar &% | 100 Wiaerd SuArrar Sred | 100 Staerd STAar STed w6

ITANT i wieraar FIA o (o1 o qaTed 9% | forw [ st =0
>80 wfaera 3T 37
60-80 wfaere 4 7 37

<60 yfaera 599 397
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®)

(6)

(7)

(8)

e, aT9 faeE §9 F forw 80 widerd =aw IUANT Siaeraar, wHer: 60-80 iderd i <60
STrera T ITATRGT f AV F TEq A ATl qTq (6= G941 & (7T TIH SATATAT 9% 6 Tgef a9
¥ T8 &1 aUT 9T AN Agl gl

T, ATATAT = 6 Siad au | grorg 20 Tqerd T il el 9% H AT of AT ST St
SUANT 3T SATATAT 9o o I GIoTd T o T WA ST a1 § [T ST

VAT HoT TG AT ARMT T, et 26 ATSE=AT F T & T WS 73T 13T 8, F7
AT A w9 (G g = St ° Fw6E =7 F 37 § qmr s, G SREf o wi e

ATE=AT % TeTer AT At & 77 3wt F faw @ avg SUTRT #7 o ST i 7 39 fAfiee
T o AT TATAAL o6 ATETH H TG IS h (0 (HLTd START A&FT F STTTTFT G

g, et Siaeraarsti § 77 Sfeafad SR @ il IAqH 45T H7 STANT areqT=T a9 &

e T o ST S AN T F gAas 9 B a9 G 97 i e aHar &
HTHTT ATMUF T IS 6 AT I T AT 2

STeRTeT T fafer & a9 e T RIGRECEEH
AT T FT ITIRT FH T FF 20 FH T % 35 FH A FH 50 Fiaera
(il T Fir gideraan) e e

T, A 37 T SRR T T 9T agt sfer 99 8, St e F arre Ar eved Ruw graw €
ST R gt o AT A7 qer 190 | (e 6T T 2 i qeiaa TS aguer e 1 2|
Teer | JHTor FH| FRET T arerE A1 S E o6 R s qiH-Sa #1 wr, e w e
Tl AT A2 AT T TUOT A A1 FIRT THION AT &, TH SATSEAAT & T T

TG & UH qY 6 HIqY FhAT ST 3 T4 T % F© AT Sed | A9 I TG A7 ITAN FqC
Steafad Taa-TATel F Tqa wiAE =7 7 gy srom

faroqur: T % IUART & AT FT T FIA & 7 IT 27 (4) 37 (5) F e amfaed 01 =19,
2022 T qIE & AR 2R

et ot qU arfi fEEE =@ (@) § 0.1 39T 9T 59 mdare (THSse) &% & a1
ATITARTATT AT SEATAT TG FT AT AATT & ST Tl gl T % qATATE IT STSHT KT b 1ol
fafizer, v feE wfeswor (o) F owme & Fe yguer [EEr i ger ae . au
fRerf=aern & A R & ¥ faenfHaer T@ & T AT T2 & qae § 80l LT, TAau(
T, ST THTAT, Hue F7 a1, Mder | ST &f @ud a7 G, TG T [THH07 31T I

Joe AR o AT THTO 6 forg wrEfatd off Matha 33 i =6 Afeg=ar & Tae & aeE
A1 FeET & iaT T&qa U o)

TAF FHIAAT AT AT e AreTRa arq &= w30 I8 RtEd M & 79 6 a57s, a0, ATs,
AT &Y (Ao Tiaweii= 3% & sqEea Jfd | BT 9T § ST a1 $liT ST S50 6l THaTH
F foro a4t viRaeTa o U € oY = "eg § Rufq T gEer =9 Afag=ar § g aqad |
T 5T U =07 A (TEAE ) AT IgUOT HEer et (FEET) F & S

TAF HIAAT AT forvATEe Semia T Ee 99, §eq1ia Auar 9% AT T & 77 F FF
16 =el & AT & o qufid ooF FA1E T qre| JIassriod H, s a9 79F 989 410
2T, o T T/ 9gaT F w A GIH a9 ST qh| SR AT Sated T Jguer g
e (TEATHTET) AT TGO H==or qiefa (T F7 ST § & A0t 37 Feaid Iguor =2

87



303
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(9)

(10)

(1)

(2)

)

e (FrdfrefielT) = o7 Fe gguor [ A (verdtET) 31 sgur e ataf ger aw-
T a7 Ao B srom

T HIAAT AT otz sremfa ardir faea g9+ (e ™t $fted a7 98 IcaTed *vg W1 € AT
FAT), ATEdas® STTRTRAT (ITTNTHATA) F B & Forw Ferar gguor f==r a1 F a9 9 v
HIETEA I U0 FT foish ITASH HLThT qTT A §4 o ITH T Al SUASHAT % ATEq [ Ahs
TETT FA

T % 100 TIAed START &7 FLT=F aTired, STt off a0 21, &S & agema & =9 § 77 Srowm)
@ F ISTART F TS, IeaLadt S dATE AR F .-

v gy srfeeRer (T, sgEeEr S s, S asw g, 9 & v e dew F A,
TET At | qev@r it e eaarat i formarse a1 FEar sramia ara f&Ea 99 & 300
et o e arat SE Ao St wrwarar § 99 g0 §, 3T FAEHAI | ATa FT § TG H
EERINEAL

TG THHN TRINET & 9 [Ye® T S0 ST 9Ragd g, UH fwigdr A7 oA
ST ar o= 5931 g7 a8+ & S0

T T2 AR oF AT = 999 TRE e HeAd g3 Aai & AqE @ 6l AR ST qEaed & g
[ of FHAT § IH AT | ST AT (6= T3 3777 qTeqH & TG T (MU Fd § a9 g i T
FATHFLOT T T TATHT T Tl § S AT AR S {51 aRags 4ok & @ I0aed FI0 &
LT THT ARL RT AT 38 TorT a1 foregd 51 39 HAior stfs ey &1 Fifed ST w2t g

IFT FEFATAN | TG HT STIRT AT AEF o420, ARATT TS FUH, Feald Taq Sqaem
T ST 3 e % T AT o At gy etia o o fafadert siw feenfAgent
% s foar stroam)

it fagga "= &t 300 Frereter &t afifer & iy sEfaq g+ =mt % o Gearia somes
IR (SHTHY) & dgd Gl ad Gl | 1@ FT 65 ASTIIT FIAT AT AT A 6 2 6
T 1@ FT (AT FTAT ATeTRE gITI THT G F TqTHT AT TATAF (FTg TR, TSI AT
=T & % 1) FrErer AT fomarse sraria ardi R w49=1 § 9 |97 e (95 R0 &
fTqY, eI, G T (FNuaus) & fRenfagert  aqam sEw 924 & a1g] =eT g+ i

TR STTAT TG (AT AT ISt T2 @1, ST | 7T gh) & o Suanr & 12
TR % ATC-3C-9TC % LT 9L F7 F w7 25 vfaad T &1 0iEa #77 F o sumr w47

T UH AT @R[ g (:9[eF T Y& F%h S TREgT il AN &l agd wiieh AT TET
TEHT g 9Td1 9T folT MU 9o & STE A0Td AT Tage sAaedT Fh T Hi Aqrerd AT 6r
SUASAT T THT TATI 3T AT F GTAT AT 31T S H ATAFATT F 9719 T HT HAT FAT,
g atera & o =8 ATag=ar & Yo At [0 § aR[ g ST 3% wEsardi § T@ A7
ST, F T TGUT [FI=07 7, ARIHRMF @I AT 3T AT T @I 5420 FIT Heiia f@er-
gert = srgam BT s

TEEHOT .- TH SU-UT F FANE o forw ag off Tuee fr srar & & amra ge e s
.97 afiaed & IUE Faa aHt AL R0 Ffe a1 E=E S5 39 o @ Arfers #7 Jifeq 3
2 3T srferaTe arer 2%  ary e w29 3T == # @rely T #r 9w forw T * 25 yfaad

5 & START 7 ATALI TT T AN Agl NT S qh o6 q19 A= da45 T @9 AT i
GUESERERIR R
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) ()

(6) (i)

Tt GT 7Tl T @1 H @rel T § O R TS Fed 6 [T @ g T (SRITHT ST
ST TATT FIAT SR 3T & H GTeAT T | TG & e T A9 a7er 2 F 97 1O Hl
At w2 % O | FieETe w7 Gt TesEEr SHied FE I G, a9 3T Sdqary
fadd FATAT T a9 &= §931 Sl HITAT a1 Gl a0 H[Ll =l oT9eqT ¥ ge o &
rr-a1y o fAoee & o st S arer fRenfAgent F wew § arie 28 e, 2019 &
fromAEer ST o oy

AT, e st frp A, ware, A e (@) d A A e
(EATTH) F AT TIHS T, WAL H GreAr #qA1 H T 6 RO FA q9qT Af A arer e H

=0 THfra e o 9 F o a-ae o7 anr off fRemfAder ST W "ear € 9T 78 9
Arfert i e grft & 3 U == &1 sfeEa w21 i Gl 7§ s 9 F fae @i
AT STt T ST T TS SIqATaal § Saeds Heae AT Tad Ired HT|

TATALOT TGO & HEH | qLAT, AT (ATFIF AAgAAT Agi) 30T TgqAT T ST Algd T
T G T Greft ©IT9 &l 19 G/ a1el @ & a1 1@ & Wiy #37 F oo am i
TEAT FIA & [0 GG, a9 AT FAary TRaad qarad, Fea @qred, @ d9red, fiaar
HATA, FEIHTH G AT ST AT GT ST F T (AT T ATHA Fd g0 Teqed, Feal T
5T fA=ror e (HTETET) T sremeAar § v AiAiq F To AT o s ag aiita oy
Farerat A7 faamnt & o sfesa = (G ST gett, M) F a9 § a6 T Qe
et 1 srera FG ST 78 G, 38 ATIgHAT F T & JEa 9e=Tq SULFRT @l sl

TEATT FHLAT AT HAT

(if) T To=a 4= AT @1, I ATA ATARAT STANT AT G2 FIA 6 (o0 ITAFT FH T

(7)

(8)

(9)

(10)

(1)

FRT TgAT FohT ST O T o A9eTe g T TeT qg1 Hesil|

T | = @ A I F FE, AAHIRd TRASET & o0 s Yguo [{E=r a6 it @
AATT & 3T Fra T TG 707 A2 gy et Rem-fder F sqame fBFar STor s =7
TG A A1 AT TUT AT AIRTT G SIHIRT w0, SaeAT™, 7 7 SATHT AT H
FYAT ATHTSE I TTAad TRt &I srosm)

Feald U [{FAr A, S Gy F qrer Heswy, TS aguer [ i (madEE) av
sguoT faz=ror At () T sqaAfa T1W 2 % O quaag Ataered sraad aiEHar seqa
FIA F GII-ATT TH ATIGAAT % FL TRFHTT TT TR/ F FEAFATIT 6 [T TF q9 % Aaw
Femtaer y=qa wam

T A7 foraree s ardfia St 595 T di9 o et F g § fua asft g [t
TRATTATE (0, 5T T TATH T ATIFLON LR SUHRGT, 37T TChTey AToaheon o a+fy
At srfSrereomt) Trg &7 221, eied, oTque T AAT AT T AT SeATal T START Hft
IO T o JeRfeus ITATRT T AT T AT AT T I 7 Bl

TG AT TR o TATHATT 3T UH STl § 1@ & ITANT § AT AT 2, AT q2
FE AT Far aguer =0 A g et Gfacr siw fRenfaeert it s gnm

A-srquTe F g gataia afose .-
A9 a F = F TAH I AU §, TS KA IT o125 TR ardia Fefl 997 (hitad i/ T

TE-IcqTaeh 9T AT 1 Tigd) T FH-T-F1 80 TAd T (FAT-T1E 3T Feq-1rd) ITTRT 751
&1 g AT UH AT-AqaTA g &2 S50 9% T5qd Al T8 aATfue dIel 6 e 9 A g a9 &
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(2)

)

(4)

®)

(6)

(7) (i)

(ii)

T | AT @ 9% 1000 FAT T o 6 3T F THE00T FTdehe @TAT STTOAT T Ffs I8 o
T F =T & EC a9 H 100 TAerd T AT ITAN Feed § TTTS gl g, ql g AAIFd 7= 98
1000 ®90 i = #T 3T F qFTaeofiiy IfaHe & SEaE &1 90 ghm, e 9% ugd 9y
Sfashe Aal oAt AT Bl

g T SiaeT &1 9RT & F IU-UT (4) § Sfeatea e Swarnft Sforn & sy
AT Ao o SATAH a9 & 3 | STHTH AT SATUIT ST AT T ST

et g U qataefrr gfase & = gqur fRasr @ % ffds ara § s
ST

T TG F AT H, AR wrger A1 orAtze sranfa ardi a9t w99 (ftea 71 @g-IcATEs
TIOET AT AT A(2d) 7 TATOT AT IT TR IcqwT TG T FH-G-FH 20 Traerd (07 a9 %
form), 35 wtaera (fedftr aw & forw), 50 wfdera (A9 & 99 99 d%) STANT F TaL T IToT
Tl 3T g a7 39 ot a & S0 e et T 9% 1000 F97 I 2 &f 3% & qaaeong
TTehY TR SITUAT 3T I 10 a9 % ofd § el T AT ITIRT Al (6d7 ST1ar g af 1000 ¥90
g 2 AT T AT AWTERT JTEAT 9T GO0 FTAahe AT ST ™ 9% 98 9 iaeong
T Tel AT T4 &

AT @R AT ITHFAT ATHFHLUT T TG TS T SEHERT Iiargai a1 arga AT il
SeerT g T Afe S8 aTa et AT ST 8, 7 SaiEdd STTNTHA Tl T -arehd
ITTETATS &1 UHT ®OAT Mg a<ts F fFaia &9 9T 1500 =90 vfa o= Y 27 F qgiaofiT
ST AT, S8 ATT T ToF TGO HI=707 1 (TaHTEeE) A1 Jguor ===y afefa (Free)
EIT 3T ATl TiaTgehl I AT AR T

=H ATIE=AT F T @ § fAfRd 137aor sqEa adis § U9 § SUART & ey @diEs) av

STARTRAT TS EAT T g ST UHT gl Fed I Feald TGO [IA07 e (TAIET) AT T50r
F=ror mrfater () 3T 1500 97 Sfa 29 &t &€ / 9311 TTashe ST STl

Tfa ITATHRAr AT 937 & o refi et AT T sterar 0 = F I9-97 (1) F e+, fau

T A o AT F G ol T2 S497, TTH - S AT FHF I, T6 T A7 ITIN Tgl el g, F
STt fera Tr@ it 977 &1 1500 FAC ST e Hf 3% H AT Hd o o0 Ica<ardl g

g A AT & "y § qAqEeiiy awe AT &7 % 75 T0F wid a9 hie fi 38 ¥ a9 v
ST

AT =@ SH1 7T TREATET § Feald TG0 (HI=07 A€ FRT AT T2 T G100 Tahe
STANT TIIFT TG % GIerd Mue g o ST i T g IcaTal afgd O & ST
& e | MY SAferd AqEaT Fd & forw off f[fer &1 ST fha ST aear 2

ATLFT |TAT 9T AT T GATAL00T FFAHT F T9ATd AT T F ITTRT FT Sca<ariaed arq o

THAT FT R 3T T qeATqadT =0l | TITA00T TTAHT A % qe97d arq e w4, T

e =% T T F ITANT o AT Al T HLAT § AT S =90 h G STTLFd AIAT GL TR %0l
T IO Tfdse # 10 STaerd Ferdl & T9FTd ST T 1T [o2ld H4 il aTad HT &1 ST

T T9ATAAAT FAHT A TG F ITTNT % ATHA | THA i T3 q@aeon gfaswe @it 20 gfderd, 30
gfererd 3 I w7 § w2l it T )
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(1)

(2)

(1)

(2)

)

(i)

(ii)

@ T TG TR IeATaT I Y g THAT ._

ar forepa w2 % TETHT AUar T A Sei A7 el AT ATqHd TG e & AR 39
Rl AT AT & ot g=aT &1 S fosh a1 aRags a1 @W F o g qa T AT o
AT IAT&T o START & oI Icawardt gl

T =R AT ITARTRAT i g ara e | ==t gy a7 g i $37 97 argew v
STHA SATLTRT 1@ & IcATEH] ZIET AT & TS 8, T F Tl af 1@ IT @ ITATET 6 ST 6
SIS & T SATHFHLO o A1 I gU &, A(@ o Rl | T@/@ IATRT HT START Tol HY Tahd &
STTAT FHF {IAT AT ITART T THd 8, TETATL ATT (2 FI Tl Gia He|

werae, fRerer, JraT o sk afaasT s

Far yguur e A (HdTET) ST "@Eta s Igue [EEw i (T ET) a1 gy
= |fafT (T, ST & SqaradT GEEd H 6 (0 Taqe sl T Irianr g
T 2T TEdETE a1 T [AHTEr e uT e % SUANT AT AT R S ST
TH TS o o1 ATEEE=AT SF THh19H Al a0 F B2 /I 6 HiaL U Ted [aahad | dated
S At & 9T TH ATREAT F Al w1 AR FAA S At w7 % o gHedt
srferRTeaT gt

AT =T S, T IS AT ITANT F HATed HITEF AT 9 qlee T2 3 Hald 6l 5 Jra
T ATATES HTT| FHIAAT AT o ATZe ALTT ATT SHolT SAAT FIT Haid Tgu == e, dafea
TS gguO [AEEer & Ar wguer e afmta (FEhE), e e e (#i5) &)
TATA, I AT AT TREdT HATAT F FAAT Tk &= Fraierdl &7 =6 Afeg@=ar &

SUFHT % ATATAT Haefl AAT ITAH FIA gU ATNUF HAeaad (Xa1e T au (1 %4 7 31
AT T A 7S F forw) s w1g % 309 fam @ yeqa ¥ srustt) frdfiefiedt siw o grer adr

AT Faea S5 g T&qd aTue [Xarel H7 THET AT ST S I qI 1990, a9 7 STqarg
gfaad 71T &1 31 HE % TEqd (ohAT ST

AT 7T ITINTHAT ATIFIIT TGN, I ST AT TRAAT HATAT AT ST FTET TG00
THTT AHAT AT (THEAETT) FIET ST TA =0 w5y ($57) sreram w57 sguor fesy
e (TEdrHTET) IT Jgur = qieta (W) g0 ST 9 S qgaid (), St Ry
g, T TAATAAT RATE | =6 ATIg=AT § STl % AT T o START AT STTRT AT [Heare
TAT TG AT IATET F STTRT Farelt AT TEIT FT| hea 1T TGO (HF=07 7 (FHrdredraT) am
TS YOO RF=07 e (et A7 sguer HEEr gt (W) Stes=E_T & SuSHr F w9t
FIATAAT T THTAT FA g a9 =@ G0 6 AT =7 a9t STfermeon it T START 6T
Frfes R ghrferd 4

=H ATI=AT % Iuadl At R S FIeaaq & T & o0 Feard Jguor F2e e
(A=) FT stegerar § UF GAT F T AT o e geer R @ere, ween

TATAT, G HATAT, TATAL, I AT AAGTY TRATH FATAT, TSF TRAGH AT TR FATAT
AT AT STW 9T & B9 & A7-97T AT F LT T A7HG U ST AT wils gatad
TUTETET 1| 7 AR ST T A AT T GhAr g1 T8 AT T ATeg=AT & Iuat b
TATAT 3T ge7 FATeaaT F forw Rrerfet w2 gt 81 7g afufe = g § #9959 uF 9 v
JoF FIAT ST ATMTF FIATAIA (XAT] il GHIAT FEA 3T T ATATS, TH ATIG=AT T SASTIH
FT T o9 & AE M1 § FH F FH U I T TN (F) F SAHET Feeh @ o6 STINT %0l
TRTOT e o o7 quren™T & |72 qOHeTETST a5 AT w1 Tg TG T390, a9 3%
STAATT TATT HATAT (THASTERETET) T G2 AT (TS T&qq Hi|
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(4)

®)

T fored S ST T % STANRATAL AT TG AT STl o6 ATHHIATA 6 S o [@aarg &l
THTLTT FTA F TS o 5T TR T T TS il TEhTE 26 ATIAGAAT 3 THR1H T qerg
T 9 A1 F Aaw =T aguer FEEer a8 (e ar gguer e qfaty (fEiE &
TETEAAT § U AT AT T HT oreH o Tram & sfafafer siw v gfaf=fer 39 e &
ST, ST foraTs arer gaferd sfsreReor &7 w14 < 2 2

Fear T AEEer e (A g aieehd o 9t g a9 R ' s
STANTRAT ATHFIUN FRT 0 T 7 F e 6 Squrad a@r airar Sarterd 6l STur 3w
@ It T RO Jd® av 30 TaFT T Heaid Tguv FEE a1 (e S @6t s
ST = S (TEdTEE) AT sguer sy et (ferE) wosega S STt wesE g
= e (HrdeTaT) o7 Fafed =T Ygu [ arE (TEdETET) 3T yguer [ aEta
(AT ST gdreT i RO ared g % Uag fH T % T AT 7 w5 arer arg G 9=
& fawg Fars g F31

[FT. H. TAUHTH-9/1/2019-TATHUH]
LY I AT, ST qiaa

IUTEY

31 7 T STMAT I Tl TEQT i ST ATt T Haeft Suareri i srqarad are (01 1% 7 31 A1 #f
Fater & form) |

3|
.

SqRT

o= w9 &1 AT

FIAT T ATH

IEEIl

s

TATATE o TorT ST &7 94T -

T

o= |9 it FeaTta &|ar (F97 aie)

I ATE FFe? (FUAus)

© o NI o g &) w N =

IcaTtad el it §E&AT (THEEGUA)

—
©

o= |9 & STaia Fof &1 (F9A9)
(T F=T % T & |fEd)

—_—
—

e & srafer F S T gaa F aEn
(fa = Hifeer a=)

—_—
N

drEd T JTEUT Jiaeraar 7 (%)

—_—
@

frafEr f srafer F S ada= § saarfeq g # 9w
(afa e Hifeer a=1)

FATS T (T a Hifew o)

Fied @ (T q9 Hiieh =)

14.

TS TS TG WETTOT T (TgT) Y erwar (Hfeer a)

15.

foifEn it srafay F Saw adu § STl TE F SYIRT FT A q:
)  Faf&r & safa F " adae § 3w i T aw i
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%ot |7 (THET)
(@) STINT H AL FATS @ A ATAT (TAET)
i TTS-UST TR ScaTE (3¢ AT soAlsh AT 258 AT HEET
e ofte a7 91T =T TS /AA)
ii. HrHe fAfREir
iii. =T oo #hie
iv. TG 3T Srar-qiferae swemfa fAator gt
v. T8 97 Free atres T wifidre 1 Ao
Vi. TEHI, T T FATS AaT o AT FHT HHIT
vii. arert T HET
viii. FT -8 7 w2
iX. GfEsT &= 7 90
X. ST el ST | ST
Xi. &
Xii. TET AT | qer@r gar ge=ara w1 [air
Xiii. 3T eIt &7 ¥ &1 =37
xiv. 3= (Fa71 fafAfdee w9) -
) IYART FoFU M0 qe7 & T T /AT (THETIT)
i TATS-TUST AT 3IcUTE (3¢ AT sl AT 25ed AT HIgaY
HiHe offe A1 9127 a1 91 A7 §99)
ii. HrHe [AfEEir
iii. =T o w5
iv. T 3T SHe-atferme sratia fAator At
v. TFieg 91 Fiee dives T wifivre #1 [Hir
Vi. HESHI, ST ST FATSSAEL 6 AT T AT
vii. =TT T AT
viii.  AFT - T e
iX. @feor &= A7 9
X. SATATE 9Ter T H YA
xi. FU:
xii. TET AT H TETaT GeAT HLAATeA 1 I
Xiii. 3177 Z9nf =1 ¥ 7 A
xiv. =7 (FoaAT fAfAfaee #:9)
fféT it s@Efa & W aaAE § TugEd @ A g g
(T
16. | Roféw &t safer & IO Faue § SoTed @ & Fideradr
ST (%)
17. | T F=1 9 TG ¥ Aem &1 iRy

F) arE 31 wre qw (Rt & safa 1 geww) @ g
(Fv=T) | e 0 10 T it e 77T (HIeh )
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7) Foqrf&r & sty F S T gue (3 # FAvem fro s
T it 7T (Hifew = ):

M) RafET & sEte F S T Fuet § I [eeor gq gud
TU ST HT e AT (H13):

q) TG FUST Al A HEAT:

(i) =

(ii) =TT fohT T (T 2T ST E)

(iiii) T 9

T.) @ FUST & AT T & (SFAY):

18.

AAT-IT TG FUE HT SHIT

TG FUT 1,2 17 (T17 TG FUST F1 A€IAT UF T A19% 51, a1 #9397

[Aeafatad sTIRT ST & ITTE FI1T)

F) TRt FRetomei= a7 |frr ar et BT =@ a7 = 9w @

) @ FUE H TG F [UEE LE A G qRI@/AeEad av
A MT/AY):

T) @ FUE AT AHAT T RU SAI F TAT IHH G HIeTT e
ERRIRALC]

(AETE/wE /Ay AT HEHT/AT )

(b T et = fore o )

M) & (3ARA):

) =TeE A AT (HY):

q) A (H19):

T.) qE 31 ATH a& e &g Tu @@ it /T (Hifew a):

) IqASH AT AT TTAqT (%) 3T AT Foaer e S Jhe arer
T & {rAT (Hifew 2 ):

) TG FOE F AL A A AANAT AT (FWT 3T AT hr
).

T.) TAgeri (srerter ST Fermeaw):
(FTaT gaw 4 et i fafafase w7)

§) @ TS H AN ML AT FT TR TASUIS AT AT
TASTITE AT IT Fol AT AT IS ATSAIT Al

) uem & Bt goF e a1 99 TR (79 T & /e |
Fuar AfRfEe #% & Fr v=aeiuast ar uEEfiueast o
THTUEET 2)

ST) @ T AT T AT H S (1 ):

) HEATUT 3T FA @ ST [AAH0T T (TS ATH):
CRIEE]

) SHIF * HIT AT I [FwE § w goe ¥ Aeia sty s
T HTAT (H19):

T)  TTEH A RURAT FT AIAT FAU T AT et a7 39
TS T ATH o steqa= 3

3) F@-T0ET T S AT SR e ST 39 e & AT
S srT-ader i

19.

ST 3R T =T T i AT (rEdfi):

i TATS-UST STETRA ScaTE (3¢ AT 3A1F AT 2™ AT HISaT
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e ofte a7 9129 =7 91 A7 I9A):
i.  HHe AfEw
ii. YT e e
iv. ¥ 7 Ster-aifera smanfa fFwtor amfts
v. f¥eE 71 Fee gives v W w5 f[wi:
vi.  TEHl, T2 3T FATS AT o AT FT AT
vii.  Frer T AT
viii. 9 g-a F
iX. @At Sl A
x.  SAfEraT aTer SF § AN
xi. PO
Xi. — TE AT | qErEr gEr LT w1 [A
Xiii. 3T IO T O FT AT
Xiv. T (FIAT AATES F9):
20. |9X:
=T gfSra AT EERIUEIR ERIE] QI HTAT (THET)
(THdTT) (THAR) 37 (%)
foaifér & s=far *
2 T
I T
K
21. | FE 7 AT
FUST T AT HISAT T T R -H:- moefce-
coalash@gov.in T ¥sfT ST
22. | ITFErFd SEATEATHAT & geaTe

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of

three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and

whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(if)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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)
(xi)

®)

(4)

®)

Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(ili)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
() type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in
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. 5926] 7% faeett, ey, faww 30, 2022/91w 9, 1944
No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944

TN, I AL TAGTY qRadd HATqq

CIPECET
% feeety, 30 fewwaw, 2022

F.3T. 6169(3T).—TITA, a9 ¥ FTAATY TAdT HATAT H AT TLHIT F TG (FTE)
7w, 1986 * 7w (5) & 3u-F=w (3) & == (%) + °r ufoq qaiawor (§vaAv) dfafaas, 1986 (1986
T 29) T =T 3 FT IT-GTT (1) T IT-GTT (2) % @ (v) FIT T&cd ARRAT AT TN Fd g0 TR &
TSI, SETLTI, AT |1, @< 3 39 @2 (i) 1.3, 5481(3), A< 31 fawa, 2021 gRT UF At&g=er
ST i ot (g <o oo TaTa o8 O o ST F Ha A SFfag==r w7 T4 2);

AT, T o SUART | F&Terd ATALAAT F TS % FA-GTA F qag | f&E=a 7= e, 9 &eE
AT ST fAfHe et ¥ s g 9T gu &,

3T, T@ & ITAN F Hated ATAGAAT & FAeaaq § AT IRAad a1 g SFd ATTGAAT 6
FIATT ST H T AT I &

A AT, Feald TR TAEL0T (Hee0r) Fam, 1986 F 7w (5) % 39-Faw (1), (2) 3% (4)
TATT qTSa T (FLEA0T) Afafaaa, 1986 (1986 T 29) it &m=T 3 &t IT-4M=T (1) 3f¥ IT-&=T (2) F
T (V) FTRT Y& TRl &1 TART F3d g0, ST 3@ & S9N Sa el stfeg=ar & et serree Far
g, AT
ST 7@ % ITART | Haferd sTferg@=er § gera —

8811 G1/2022 @)
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1. T F A, -
(i) 3T T F (4) H, TEL T 6 TLATT (AT ET T ATt (haT SITUIT, 377

“qeeq, T A T =8 ATIREAT F TETe T arE F AT 39 TLHTq w1 90 1T e
T greeft § 7t fAfAfEse 60 wfaera & w7 919 e @9 =t & fow AR squrem =% %
HATT THH SATATAT =56 T FTHLIT F470
oo © S ST =R F ST SUART & A& 1 39T, 2022 F TATET g1
(i) STIT 5 H, -
() ATEFHF 92T |, "7 ATSGHAT F T T A" eTai o T 92 "1 31T, 2022" IFq AT 307 9153
T S0,
() T TIT H, -
(i) “ZRA 9E AT TrEO F G, AT 3T W (6) H TAT [Tt Fad qguor HEAT arE
(A=) gT ST Anreell Frgial & SIqaTe S SHoil 9d AT T HoiT G2 9768 FISSHhT AT T Bl
T R ST,
(i) e Tgur I a1 (HTH ) A7 975 FiteE AT AT geT a1 S[rus|
(i)  "UF A" 9TEaT ok TATA UL AT AU ST I TET SATUAT
(iv) "9 SATRAAT % THTLT ol " Qeai o ST 9% "1 379, 2022" IFT AT AT A7 T S0,
(3T) TAL TG & T9ATT HAferad Sueree dq:EATTIq haT STUsM, 3rMiq
"< T 9T % (6) § FumfaATete T@ & FEATT WSRO g ATRIA (U T HATd @ FE AT STEF
a9 =T 7 SeF ¥ "Ueid a9 § QI O USRI g S 7 a7 T8 AT AT R ar
START FIAT R
(iii) 3T 9T (6) F TAT, IT UIT TET SATUIT, FATT:
“(6) ToReT T 9T ST |1 BT =T IH ITa Wfie T 0.1 AT Wi T ATe (FTETe) & & § 7O &
FEATAT WSO & o0 IR=ATAT T qTATe AT TTEF 00 ATATT &l ST qohet gl heald (oeqd TTeehaor %
TRTHET | FATT T e T TGO A0 qE (S 1aT) o feen-Faert F aqae o=« & ara-ar ffw
T I ITAT T 70 T qreret AT Fie AT G Aereadret  AqET g 3T ¥ fRertaaer artis
AT & forw uw gfeear o Meifa w00 aRE=ed F arg-ar T@ i AT ed w6l Saal g,
TTEALT TG, ITAse AT, R o q0eh, qTHT il @Uq T RIS § T, TG ST [0 317 giea
TS, SfE 9 IRATAT & Arg-A7e T ofiT O STeq AT SITUAT ST =6 A= TR i i 7
T A AT T ST
uiq o 31 fegaw, 2021 & g 91 0 10 a1 fEe@ @941 % forw 1600 #RTrETe & FF I7 IHF avra<
TATIOT &0dT Tl &7 TRATAT @ qraral a1 el a i 1600 | stters erfud &9qr arer arg f&=ga
AT % o0 =A™ aR=Ted T areral a1 aiet aw MW, JiSET T ararat av el g [iase g 5 fiaw
T N[ g I, TARerT o 9T TUce HIWEwT & 91 AT FI7 ST Feha T 8, 37T et Tguor =y a1
(FTAETET) i Fatera Tsa Jguor =7 a1 (TadETEt)/aguor 1 = | = atafa (FEET)
31 914, 2023 T :

g AN TF AU 96 9TaT Wlie AT HiSET JHA AT TS GEd F "I § e U U9l g€ AT Seh
T AT & STuat 31 f&Eaw, 2021 &7 AT 39F 918, ST Feald TG0 HIA0 Fie (HTHeT) T Fatea
ST TG = A€ (T /g e afata (fHEER) w Fres fi arrg § 3 7gi F saw
TAerTa 3 AT HHTed & fAEor i T=AT 71 00 T wlie A1 31 A7, 2023 T, ST i SR H A
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g A8 T o wrEer i fomaree sema ardia e s9= & o e off qu Frsfie e g aw
ST I TATIAT FE AT A9 FAfdee F2 T Tata T8t &7 Jrus

Ui AT oY & Fwrdefier T g AT =S A 0.1 3/ANEte (THEsey) & [AfHee e 3 aaw, 2009
q IF AT AT FErerga §4= 9% 9] 981 g’

2. 9T, -

(i) 37 927 (1) &, “300 .7 & fiqw” oreai Frosai ¥ ARt & w7 9% “300 f&.#Y. & ¥fegw & fiae
9TS% FHISSH T Ahs T SATU|

(i) 3T =T (8) H, STAAL “qH(cTFH ICATGl F Hod & ATIF oreal & TATH IT “Feald &h Hd (A9HT
(F‘ d'gc’c’ﬂél) memﬁm (dlgwqél) S ia aléﬁe Eﬁﬁﬂﬂ'ﬁ'ﬁ'ﬁa‘%—w W-\’Traﬁ
T ST 6 T FeTRa T 0 I qohiodsh STl i o~ 961 T S0

3.9 TH, -
(i) ST 92T (2) F TATH, IT I TGT SATUIT, AT

“(2) T Saf<RaT IT SYANTHRAT T TSATHIT T THA GTE TATE F HITolw T Aed AT @7 g, 3F o
@ & ITANT 6 I29F | Tgel § gl 77 TS THAT 6 19 FL FT Foh @ dl THA 198 WA i a1 gad
FT AT T F STANT AET X Tohel g oI5 TG AT FHH FTAT HT ITAN F TR T 217

(ii) ST-U9=T (2) F Te=ATq, FeATorerd IT-97 st et AT ST, ST

“(3) for sfxra a7 IUATERAT AFHRTon &, TfQ o T AT IATET & ITTRT oF 3297 & 377 TN
& |1 T8 | IS g §, U Toa A7 arseq A7 [Fes Uer UARE a7 3+ @ LT ScaTal & af=aiarar
% G Alfed [T 737 g aF 35 U foe 1 streew A7 e Uor Uifive a1 o7 1 sremiia Iaaial &

fafamTarstt 1 A FAT O, T, AfS T TG AT ICITET HT START Tgl FT qohe AT HH THAT
H ITIRT HT Tl 217

2. I ATIAAT TSI | THRTT 6l T | Tgq g

[FT. |. T9UHTH - 9/1/2019- TATHUH]
TLIT IT TRATE, FIL A=

feoqur ;. g ATE=ET AT F OIS, FETEIR, 9W-11, @ 3, Iu-ET (i) ', UH 5481(3) @
31 fEmwaw, 2021 % FTeT 7 YeRTiArd fir T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India,
Extraordinary, Part Il, Section 3, sub-section (ii) vide S.0.5481(E), dated the 31 December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments to certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A,-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1% April, 2022.”.
(i) in sub- paragraph (5),-

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1* April, 2022” shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para (6)” shall be inserted,

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted,

(iii) for the words “a year”, the words “three years” shall be substituted,

(iv) for the words “the date of publication of this notification”, the figures, letters and word
“1*" April, 2022” shall be substituted.

(c) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certification of the operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31%
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or
expansion of existing thermal power plants commissioned on or after 31° December, 2021, which shall
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later:
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03 November, 2009.”.

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms” shall be substituted,

(i) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -
(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(i) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), dated the 31 December, 2021, vide number S.0.5481 (E), dated the
31" December, 2021.
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